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BE it enacted by Parliament in the Thirtieth Year of the Repubhc
of India as follows:—

1. This Act may be called the Salary, Allowances and Pension of
Members of Parliament (Amendment) Act, 1979.

2, In the Salary, Allowances and Pension of Members of Parliament
inserted, 30 of 1954.

namely:—

“6D. A member who is blind or who is, in the opinion of the Chair-
man of the Council of States or, as the case may be, the Speaker of
the House of the People, so incapacitated physically as to require the
facility of an attendant shall, with respect to each such journey by
air as is referred to in clause (b) of sub-section (I) of section 4 or
clause (b) of sub-section (1) of section 5 or section 6C which he per-
forms along with an attendant, be entitled (in addition to the allo-
wances which he is entitled under section 4 or section 5 or, as the

case may be, section 6C) tfo an amount equal to one fare by air for
such journey.”,
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